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THE MINISTER OF STATE IN THE 
MINISTRY OF EXTE~NAL AFFAIRS 
(SHRI A.A. RAHlM) : (a) Yes, Sir. 

(b) The exact composition of the General 
Assembly and the Governing Body of the 
ICCR are given in Annexure 'A' and 'B' 
respectivc:!ly laid on the table of the House. 
(Placed in library. See No Lt 6531/83). The 
General Assembly was constituted on 3rd 
Nov •• 1982 and the Governing Body on 15th 
December, 1982. 

• 
(c) Does not opply in view of reply to 

(b) above. 

(d) The information is given in the 
Annexure-C laid on the table of the House. 
(Placed in library. See Not 6531/83) 

Separate Cell for Higb Valuation 
CT aims C aselJ 

9129. SHRI RAMESHWAR NEEKHRA. 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether a s~parate cell is functioning 
in claims sections on zonal railways for 
high valuation claim cases and manned by 
specific staff for a long time~ 

(b) the reason for such a high valuation 
cell and whether staff of all claim section 
can be put to work in rotation especially in 
Western Ra il way; 

(c) whether it is a fact that when this 
cell was formed the monetary value was Rs. 
2,000 for oblaiDlug finance concurrence and 
now the limit of finance concurrence is Rs . 
15.000 If so, reasons why monetary value of 
this cell also cannOl bc raised to Rs. 15,000; 
and 

(d) Whether the railway administration 
give any special benefits to staff worki ng in 
hIgh valuation cell; jf not, reasons theretor 
and total number of commercial inspectors 
attached to this cell :1 

THE MINISTER OF STATE IN TH 
MINIS R Y OF RAILWAYS (SHRI C.K. 
JAFFER StlARIEF) : (a) A separate cell 
is functioning in the Claims offices of the 
Cc=ntra!, Nl>rth~caJ Sl>ulbt;cn aad Westt;rn 
Railw~ys to deal with high valuation claims 

cases. The cell is manned by suitable staff 
of the Claims Office. 

(b) With a view to ensuring prompt and 
proper disposal of claims cases of high valua-
tion, the cell has been organised by posting 

suitable experienced staff. 

(c) No. Monetary value of compensation 
claims cases reqiring financial concurrence 
is not the sole determining factor for dealing 
with compensation claims in the cell. 

(d) The question of giving any special 
benefit to the staff working in this cell does 
not arise as it is a part of normal work. Only 
on the Northern Railway two Claims Inspec-
tors have been attached to this cell. 

Tarpaulins for Transporting Foodgraios 

9130. SHRI RAMESHWAR NEEKHRA: 
Will the [\; inister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact tha t Railways are 
transporting foodgrains, cement, fertiliser 
commodities in open wagons covered with 
tarpaulins but consequently a sizeable quan-
tity of commodity is damaged; 

(b) the amounts spent by railways for 
procuring Tarpaulins during the last five 
years and the amount suffered by railways 
du ~ to loss of Tarpaul ins; and 

(c) whether it is a fact that directive of 
Railway Ministery dated 4 January, 1969 for 
setting up separate cell has not been imple-
mented on Zonal Railways, if so, reasons 
why not? 

THb MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI C. K. 
JAFFER SHARIBF (a) Normally, commo-
dities like foodgrains, cement, fertilisers ale 
carried in covered w·agons. In fair wt!ather. 
however. to optImise the use of rolling stock 
open wagons are also used, ill a limited way, 
to transport the e commodIties. Open wagons 
when used for transport of these commodi-
ties are covered with tarpaulins. Damages 
by wet occur only in a few cases and the 
quantity damaged is negligible in relation to 
the total quantity moved. 

(b) The amount spent by Railways on 
procuremCDL of tarpaulins during last five 
years is Rs. 3,66,80,250 approximately and 




